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‘ BANGALORE BENCH
¢ ; Commercial Complex(BDA),
Ll ot Indiranagar,
Bangalore - 860 038
Application No, 177/86('1'; ’ o
(W.}, No 4550/79 Dated thef%’éct, » 86,
To

Sri K.I .Gopalkrishnan, Inspector of Post Offices,
No 3, Vheeler Road, II Cross,Fraser Town, PP
Bangalore=5. | oee A
Versus
i i rre ed by its Secretary,

Union of India, represented by i :

& gg;mu;ications Dep%t. & Director General of Fostal
& Telegrarhs Deptt., New Delhi-l, .
2. The Chairman, The Fosts & Telegrarhs Board, New Delhi-1.
‘ B General in K taka, Talace Koad

e g:§o§§Z§ESTStGI Generel in Karns . e Beséondents.

Subject: SENDING COPIES OF ORDER PA?SE? BY THE BENCH
IN APPLICATION NO, 177/86(T

R
Please find enclosed herewith the co

Py of the Order/InterimQrdep.

passed by this Tribyna} in the above said Application on 30.9.1986. i

h
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SECTION OFFICER

(Judicial)
pyed—

Encls As above,

Copy toi= .

1. Sri H.Subramanya Jois, Neo 150/36, %?ﬁggi?itfor
National High School ﬁoad, Arplicar
Bangalore=4,

g Advocste for
Sri Ii,Vasudeva Rao , A ,
2 Aéél. Central Govti Standing hes: ondents

Counsel, High Court of Karnataks
Building, Bangalore-l.
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It is brought to our notice,
during the course of arguments, by
Shri M. VasudevaRao, counsel for the
respondents, that the grievance of
the applicant in respect of the
impugned order, viz,, Ex.A to the

gllcation, which was initidly

ed as a writ Eetﬁion in the ngh
Court of Karnataka, has already been
remedied by the respondents., 1In
view of this, the application does
not survive for consideration and
is therefore treated as closed.
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